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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH, CUTTACK 

O.A./TA./R.A.No ........... .;33......................... 1 99 

- 	\ L ......................................... .................................... Applicant ( s  ) 3. 

Versus 

....................... ........... .... ,..  ................ .Respondent ( s) 

Office note as to 
Sr. No 	Date 	 0 r d e r s 	 action (f any 

I 	 taken on order 
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ajournec1 t) next veek. 	
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i r it) 	C I 
M enme ( n\n.) 	 L 	in 	t / J 

L 	 1 Adjourned to next ek. 
' '-tir 1k) 	 . (. C!( 

NE MER (AD ISTRT lyE) 
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This application came up f 	I for admission 	 cq twiceLand was adj ourned • None present 	—) 

for the petitioner. Hence dismissed 	 ic 
for de fault. 
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